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13 hrs.
BUSINESS OF THE HOUSE

Shri Hari Vishnu Kamath (Hos-
hangabad): Sir, I wish to invite your
attention to the Lok Sabha Bulletin
which was issued on the 1st August,
just a week or ten days before the
sessilon opened. You will realise that
the House will soon move inexorably
into the fourth week of this week’s
session. Next week will be the fourth
week. This is the third week and
today is almost the mid-point of the
session. The list of business accord-
ing to this statement of the 1st August
shows about 35 Bills—that statement
too is not to be taken as exhaustive;
that means, some other Bills may be
introduced later on and taken up in
addition to these Bills—and, in addi-
tion, other Government business, that
is, non-legislative business, Now
with the business that has been set
forth today for next week, there is
just one week left. The last week
will be taken up, I believe, with the
discussion of the international situa-
tion and planning. That will take all
the five days, that is, three days for
planning and two days for the other
one.

Now, I revert to the topic which I
used to raise in other sessions, that is,
the defective planning of business.
You are not at Fault; do not be im-
patient; he ig getting impatient. Every
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session there is a Bulletin listing a
large number of Bills, 30, 35, 40, 45
Bills. This time for this short session
of six weeks 35 Bills plus other Bills
were put down. I am sure, again a
large number of them will be post-
poned for the next session. I submit
that you will be so good as to—I may
not say, hold the whiphand—take
matters in your own hand and have
very frequent and cordial consulta-
tion with the Government in this
matter, This sort of business should
stop. We have got tired of repeating
this every session that it is bad plan-
ning.

May I request you also to consider
what the first Speaker of the Lok
Sabha said about eight or nine years
ago that if Parliament has got to
transact business efficiently, has got
to be the mirror of national opinion
and an effective instrument of the
people’s will, it should sit for not less
than 73 or 8 months in the year;
otherwise, there are sometimes hap-
hazard, slipshod discussions and the
legislative business is hustled. This
should never happen in the supreme
Parliament of the nation. You should
consider whether Parliament which
ought to be an effective instrument of
the people’s will should or should not
sit for not less than eight months in
the year.

Shri Daji (Indore): Sir, before you
pass on to the next item on the
agenda, I have to make some submis-
sion about this business for the next
week, with your permission. The
business has been read out but unfor-
nately again we have been placed in
the position when we have to gather
more from newspaper reports than
from announcements in the House. I
will not dilate upon it at length. I
am referring to the proposed commit-
tee on public sector undertakings. In
the last session we were informed
that an informal meeting of the
leaders of different parties and groups
will be held to smooth out the impe-
diment regarding the relation or re-
presentation of Lok Sabha and Rajya
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Sabha, Nothing was done last session
and this session also up till now
nothing has been done. Now reports
are going round that some settlement
has been arrived at in the Congress
Party or between the Government and
the Lok Sabha and Rajya Sabha. We
do not know about it. In the mean
while more than one full year has
run out. No committee for pub‘ic
sector undertakings has been formed
yet. I would request you and through
you the Government that least this
session should be the last limit.
Before the end of the session let us
discuss it and let us have a committee
on public undertaikngs.

Shri S. M. Banerjee (Kanpur):: I
am only going to refer to two points.
Firstly, I am thankful to the hon.
Minister for agreeing to have a dis-
cussion on prices. But we are also
equally interested in having a discus-
sion on the sugar problem which the
country js facing. Secondly, there was
a controversy about the distribution
of national income, whether the mini-
mum income is three anmas or fifteen
annas.

Shri Ranga (Chittoor): That is al-
ready here.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
That I Rave announced.

Shri K. N. Pande (Hata): I had
given notice of a motion for discus-
sion of the sugar situation. That was
my motion which was supported by
Shri Banerjee also. I am very much
thankful that he raised this question
on the last two occasions. Last time
the hon. Minister promised that he
wil] talk to the hon. Food Minister in
order to settle with him as to when
the discussion should take place. May
I know whether he has talked to the
hon. Food Minister and whether any
time is going to be given for the dis-
cussion of that motion?

Shri Satya Narayan Sinha: About
the motion regarding sugar, my hon.
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friend, Shri Banerjee, and other hon.
friends were insisting upon it. I would
have rather most likely placed it
next week but for this little upsetting.
As you know, the hon. Minister of
Food and Agriculture has resigned
and we are going to make some
arrangements. We hope to make some
arrangement and would perhaps like
to put it up before the House next
week, if possible.

Mr. Speaker: The other things that
have been said might also be consi-
dered. Some are for me and some for
the hon. Minister.

Shri Satya Narayan Sinha: For
Shri Kamath’s information I might
say that out of 14 Bills, nine have
already been disposed of by this
House and five Bills remain. We have
given notice of some Bills buf that is
for the benefit of hon. Members
because thereby they get time to pre-
pare. 1 have already promised to the
House that no Bill except emergent
Bills—some exceptions are always
there—will be taken up by the House
unless those Bills are introduced in
this House by the middle of the ses-
sion. That should be quite enough.
Why should they bother about other
Bills that are there? If they get
ready, it is for their benefit; it is more
for their advantage.

Shri Hari Vishnu Kamath: Does he
agree that Parliament should sit jong-
er, for eight months in a year?

Mr. Speaker: That is not for me,

13.07 hrs.

PUBLIC PREMISES (EVICTION OF
UNAUTHORISED OCCUPANTS)
AMENDMENT BILL—Contd.

Mr. Speaker: The House will now
take up further consideration of ‘the
following motion moved by Shri Mehr
Chand Khanna on the 29th August,
1963, namely: —
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Premises (Eviction 3640
Unauthorised Occupants)
Amendment Bill

“That the Bill further to amend
the Public Premises (Eviction of
Unauthorised  Occupantsy  Act,
1958, be taken into consideration.”

Also, further consideration of amend-
ment moved for reference of the Bill
to Select Committee. Shri Shiv
Charan Gupta was in possession of
the floor; he may continue his speech.

Shri S. M. Banerjee (Kanpur): May
I submit in this connection that fime
be extended?

Mr. Speaker: Let us proceed. We
wil] see what happens. We have al-
ready spent one hour today.

Shri Shiv Charan Gupta (Delhi
Sadar): Sir, it has been said that
assurances given by Shri Gadgil have
not been honoured My hon. friend,
Shri Kamath, complained that this
Government is not looking after the
interests of the poor although it is
wedded to democracy and socialist
order. If you look back upon the
history of Delhj for the last 16 or 17
years, that is, after independence and
the partition that followed it, it will
be observed that about 50,000 to 60,000
units comprising houses, shop®, plots
costing about Rs. 20 crores were con-
structed in Delhi and allotted to dis-
placed persons.

As far as the assurances of Shri
Gadgil are concerned, it will be
observed that not only the date of
15th August 1950 was honoured but
this date was extended to 30th June
1952 and all those displaced persons
who squatted before the 30th June
1952 were given alternative accom-
modation. Later on, the date in cases
of unauthorised occupants of allottable
property was extended to 31st Decem-
ber 1960. In fact, Delhi which assum-
ed importance after independence as
the capital of the free republic had to
face the problem of rehabilitating
lakhs of people who came to Delhi
after partition either as displaced
persons or later on from Punjab, UP
and Rajasthan and that problem con-



